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( See Rule 42 )
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“Netes of theeﬁigi;stri- B [Date | “Order ef the Iribunal
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Respondents {{1] Union of india represented
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~ Registry to issue notice to

through the Secretary fo the Govt. of india in

the Ministry of Home Affairs, North Block, New

‘Dethi and (2j Director General of Assam Rifles af
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16521 314) 05 Kool +
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Shillong - 793 001, Meghaiaya] requiring them |

4.

Rs: Czarcn’f SDA, as prayed for, to ’rhe Appilcont

to file their written
29.05.2009.

"'—-————_h‘

stotement/counter by

Registry to supply copies of dil

applications and documents to Mr.Kankan Das,

S’rcnding counsel for the

Government of india.

&

5. Notwithstanding the pendency of this

case, the Respondents shall remain free to
and about

6. Send copies of this order to the Appiicdn’r

- and the Responaen’rs (along wni‘h no’nces) and

a free copy of ’rhls order be olso supphed to
M(.Kankon Das, Iecrned Addl.' Standing counsei

for the Government of india. .. -

.
e
.

(M.’R.Mohdn'ry.)
Vice-Chairman
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the.
the Applicant is

, None  appears for
‘Applicant nor
present.
Mr.
Standing Counsel appearing for the

K. K. Das, learned {\ddl?

| fespon_dents prays more time to file

- written statement. ‘
Call this matter on 21st July
2009 = awaiting written statement
from the Respondents.

_ Send copies of this order to
the

Respondents in the address given in

Applicant and

- jg |
(N.D Payal) {(M.R.Mohanty)
Member(A) Vice-Chairman

None appears for the Applicant nor .

the Applicant is present. Mr.K. K.Das, |
learned Addl.Standing Counsel
representing the Respondents {with

instructions from the Deputy Chief Law

Officer of Assam Rifle Organization
[/ Directoratej seeks four weeks time to file -
written statement. He has informed that
the subject matter of this case is being -
processed with Ministry of Home Affairs for
which four weeks time would be required
to file written statement.

In the aforesaid prérnises, call this
matter after four weeks / on 21.08.2009
awaiting written

statement from the

Respondents.
Send copies of this order to the
Applicant and to ali the Respondents .
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AP CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

O.A. No.29 of 2009

DATE OF DECISION: 08.10.2009

' Sh.AP.S. Guleria

e e ettt ieetearaaaa e ettt en e tee e eneeeatee e iaeeeaan Applicant/s.
Absentia

viveee..... Advocate for the
Applicant/s.

- Versus —
Union of india & Ors.

Mr. Kankan Das, Addl. C.G.S.C.

................ Advocate for the
o ' Respondents

CORAM
THE HON’BLE MR.MANORANJAN MOHANTY, VICE CHAIRMAN.

-1 Whether Reporters of local newspapers may be aliowed to see Yes/No

the Judgment?

2. Whether to be referred to the Reporter or not? Yes/No_

3. Whether their Lordships wish to see the fair copy -
' of the Judgment? : Yes/No

Judgment delivered by Chairman.

D

eee-e.......RESPONdent/s



- CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.29 of 2009
Date of Order: This, the 8" Day of October, 2009
HON'BLE SHRi MANORANJAN MOHANTY, VICE CHAIRMAN

Sh.A.P.S. Guleria
Hindi Translator, Grade-ll
S/O Sh Y.S. Guleria
20 Assam Rifles
PIN: 932020
Cl/o 99 APO.
Applicant.

Absentia.
- VERSUS-
1. The Union of India

(Ministry of Home Affairs)
New Delhi.

2. Directorate Generat
Assam Rifles
Shillong
PIN: 793011.
...Respondents.

By Advocate: Mr. Kankan Das, Addl. C.G.S.C.

ORDER(ORAL)
08.10.2009

MANGRANJAN MOHANTY, (V.C.) :

Non-paymenf of SDA to the Applicant (and similarly placed civilian
employees of Assam Rifles) from the date the Applicants of other O.A.s have

been given the benefits is the subject matter of grievance raised in this case.

2. « By way of filing materials on record, Mr.Kankan Das, learmed Addl. -
Standing counsel for the Government of India states that the Respondent
O‘rgénisation has alréady decided to grant SDA benefits to 404 civilian |
employees of Assam Rifles w.e.i;. 03.09.2001 or from the date of appointmer%



/BB/

‘whichever is later. The instruction dated 07.10.2009 give to Mr.Kankan Das,

learned Addl. Standing counsel for the Government of India reads as under:-

‘2. It is intimated by the Ministry of Home Affairs vide
their letter N0.27013/6/2008-PF IV dated 18 September
2009 (copy enclosed) that the matter has been examined in
consultation with Ministry of Finance and it has been decided
to grant the benefit of SDA to 404 ineligible civilian
employees of Assam Rifles with effect from 03 September
2001 or from the date of appointment whichever is later,
keeping in view the earlier approval of SDA for 1216 similarly
placed civilian employees of Assam Rifles covered by CAT,
Guwahati Judgment dated 19.12.2000 and 20.12.2000. No
interest on the outstanding amount of SDA to 404 civilians
will be paid.”

3. In the aforesaid premises, this Case is disposed of, because the
Respondents have acceded to the prayer of the Applicant during pendency of

this case.

4. Send copies of this order to the Applicant and to all the

Respondents.

(MANORANJAN MOHANTY)
VICE CHAIRMAN
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20 Assam Rifles
PIN-932020
C/O 99 APO
Hindi/SDA-08/ : 05 Jan 2009

i Y AT

The Registrar : gr(

Central Administrative Tribunal ‘ o
Guwahati High Court (Guwahati Bench) 21 JAN 2009
Rajgarh Road, Off Shillong Road Bhangagarh _ _ '

Guwahati- 781005 | Guwahat i Banch

Assam. : W W’\—S

Camtral Adi m.s:tr:'*we Tribunal

FORWARDING OF AN APPLICATION IN THE HON'BLE CAT GUWAHATI __UNDER
SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL ACT, 1985 FOR GRANT OF
SPECIAL DUTY ALLOWANCE (SDA} TO ASSAM RIFLES CIVIL EMPLOYEE (SH. APS
GULERIA) IN VIEW OF CAT GUWAHATI ORDER 203/98 DATED 19 DEC 2000 AND 20
DEC 2000.

Sir,
1. | Please reference to your letter No.CAT/GHY/56/JUDL/53 dated 05 Sep 2008.

2. Subject application as directed vide your letter under reference is forwarded herewith

duly rectified and prepared in the prescribed form alongwith three petition copies with_

~ petition size envelops.

3. Itis also added that Hon'ble CAT Guwahati order OA No.-203/98 ( Photostat

copy dt 19 Dec 2000) and SB! Guwahati Bank Draft No. NO. 337261 dated 30 Apr
2008 for Rs 150/- had already been fwd to your office vide our earlier letter No
Hindi/fSDA-08/ dt 04 Aug 2008.

4 Sir, | Shri APS Guleria, is serving with Assam Rifles since 1994 and presently posted
in 20 Assam Rifles as a civil employee Hindi Translator Grade-ll and my unit is deployed
in the active counter insurgency area of Manipur. Sir, with effect from September 2001, |
have been deprived of Special Duty Allowance {SDA) by my department . However, in view
of Hon’ble Central Administrative Tribunal, Guwahati order dated 19 Dec 2000 in OA
No. 203/98 — RS Pathak & Others and the series some Assam Rifles civil employees
are drawmg__§pecnal Duty Allowance with retrospective effects and those (including

myseif) whose names were not included in the said order as ,,a:,, titicher are feft

deprived of Special Duty Allowance. it is pertinent to mention here that all the civil
employees of Assam Rifles are working in the same environment in the force but some are
privileged to draw SDA and others are deprived of the same.

5. Now, HQ Directorate' General Assam Rifies, Shillong vide their letter No. A/pers-
0753/2008 dot 28 Aug 2008 conveyed order to Assam Rifles units regarding grant of Special
Duty Allowance to left out civil employees of Assam Rifles wef 02 July 2008 (Photostat copy

att). However, 1 have been deprived of SDA wef 01 September 2001 and my colieagues

whose names were included in the QA No. 203/98 — RS Pathak & Others have drawn
arrears of SDA wef 01 Sep 2001 in accordance with above cited Hon’ble CAT Guwahatn
order. :




2-

1 6. The above injustice has caused a lot of mental agony to the applicant. In view
* of the above your kind honour is eamestly requested to take necessary action at your
end to restore Special Duty Allowance wef September 2001.

7. | Shall remain ever grateful to you for this act of kind consideration please.

8. it is also prayed that my unit is deployed in the active counter insurgency area
of Manipur and due to non conducive situation of movement lam unable to come
Guwahati. Hence on my behalf public prosecutor may be authorised to pursue my
case and may make rectification in this petition if found any.

Thanking you Sir,
Youys f fly,
1 \)¢
/
(APS Gulena)
Hindi Translator
Enclousers : 20 Assam Rifles
(a) Fresh Application in triplicate PIN-932020

alongwith three envelops
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Central Adminietrative Trbunz! |
[see rule 4]

21 JAN 2009
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Application under Section 19 of the Administratr t ;

Tlﬂe of the case: GRANT OF SDA TO ASSAM RIFLES CIVIL EMPLOYEE IN VIEW
OF CAT, GUWAHATI ORDER DATED 19 DEC 2002.

No . R9/6
C)AOC‘/SL

INDEX

S/No. | Description of Documents relied upon Page No

1. Application 01003

Signature of the applicant

For use in Tribunal’s Office

Date of filing : ‘ 9 R ®T
OR
Date of Receipt by post : Al Y éﬂ

Registration No. : .® : A &C‘T / gj\

)

Signature of Registrar
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APPLICANT | TS

wahaﬂ Baneh

(SH._A.P. S GULERIA HINDI TRANSMT@%RABEﬂ‘SiO“Sﬁ‘ Y.S
GULERI_A, 20 ASSAM RIFLES, PIN-932020, C/O 99 APQ)

VS

1. UNION OF INDIA (MINISTRY OF HOME AFFAIRS) NEW DELHI

2. DIRECTORATE GENERAL ASSAM RIFLES, SHILLONG, PIN-793011

Most Respected Sir,

1. | am serving with Assam Rifles as Hindi Translator Grade-ll' (civil
employee) wef 16 May 2000 and presently posted at 20 Assam Rifles, C/O

99 APO under Directorate General Assam Rifles, Shillong-793011.

2. | That Sir, prior to September 2001 Assam Rifles civil employees were
drawing “Special Duty Allowance” (SDA) but  in compliance with Directorate
General Assam Rifles, Shillong-793011 order the ‘Assam Rifles units |
ceased/stopped the Special Duty Allowance (SDA) with effect from Séptember
2001 onwards of all the civil employees of Assam Rifles. Subsequently,
maximum of Assam Rifles civil employees filed the case regarding grant of SDA
in the Hon',ble Central Administrative Tribunal , Guwahati . Ultimately,
Hon',ble Central-Admin,istrative'Tribunal , Guwahati judiciéusly examined the
subject matter and held the above petition Iegitimate' and further passed
order to grant of SDA to fhe petitioners of this caSe. ( Co-py o‘f' the CAT,
Guwahati order OA No. 203/98 dafed 19 Dec 2000 attached for ready

reference please).

- Contd--------- 2/-

2



3. That Sir, a few of Assam Rifles civil employees including myself those

who were posted in the Assam Rifles units deployed in the remotest area of NE

region , lacking adequate communication facilities could not get include their
names in the aforesaid case .filed in the Hon’ble CAT, Guwahati as a
petitioner . Being a civil employee of Assam Rifles | apprqached my department
to grant permission to draw SDA wef Sep 2001 on the above mentioned
Hon'ble CAT Guwahati order but the department turned down the request
saying that only petitioners of the above case are eligible to draw SDA. At
present petitioners 'as mentioned in the said court order only are drawing

a

S0A and Non petitioners are kept deprived of SDA in the Assam Rifles.

4. That Sir, being deployment of my unit in the remotest area lacking all

] , -

kinds of communication means resuiting communication gap my name was

ei".('
fte

out as a petitioner of the aforementioned cdse.

! i o P DR BRER DR LD RPN

er is within the

W

jurisdiction of the Hon’ble CAT, Guwahati and application is within the
limitation period prescribed in Section 21 of CAT Act, 1985 . Applicant ﬁ;rther
deciare that | have not previously filed any application, suit regarding the
matter in respect of which this appiicatién has heen made |, hefarz 2nv mnurt o

authorﬁty or other Bench of the Tribunal.

6. That Sir, in view of the facts mentioned in para 2, 3 and 4 above, the

“rrreniicccvesd  gre -enres '
UppiILGIie prayo HIUaL vty

W rrmave cal 4L svELvLELEEITE cETececs
Uit T LTI ar Autiiuipu auvc
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Central AdmintstraTivs Tribunal |

Lo tbn —oliofal 2 e mtm —2h o il it . wf 2l n smmm o e o Eia e o P

Tee 7T TR -e ST TR LRE oL o

21 JAN 266@6 abofe CAT, Guwahati enclosed order in the light of natural law of ;usti«:e;

TErETET Al . |
G i Pench Contd--------- 3/-
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an order on the similar lines may please be passed on to Directoré’ie‘vi‘.
General Assam Rifles, Shillong-783011 to release/grant of SDA to me wef
September 2001 i.e from the date of ceasing/stoppage of SDA with interest

thereon as applicable on date as the applicant has been facing monetary

stringency .
7. Sir, I shall remain ever grateful to you for this act of kindness.

8. List of Enclosures :

- —— M
T S ARG T

¢ Contrel RSt B rfien T s ;

(a)  Application in triplicate ﬁ
21 JAN 2003 |
(b)  Verification in triplicate )
KIC AT U1To)
(c) Form- | in triplicate Guwahatl Bench

(d) Form-llin triplicate

Thanking you, Sir

YoursAaithfully, ™™
(APS Guleria)
Hindi Translator Gde-lI

20 Assam Rifles
Dated : 05 Jan 2009 C/0 99 APO



VERIFICATION

I, Shri APS Guleria S/O Sh YS Guleria, age 36 years working as Hindi Translator in
the office of the Commandant 20 Assam Rifles, C/O 99 APO resident of Vill+PO Tripal, The
Dehra, Dist-Kangra (HP) do hereby verify that the contents of para 1 to 09 are true to my
personal knowledge and para 01 to 09 believed to be true on legal advice and that | have

~ not suppressed any materials facts.

Date :_O5 Jan 09

(APS Guleria, Hindi Translator)

20 Assam Rifles, C/O 99 APO

Place : Field

Y.

To

SR o
ooty

The Registrar

Central Administrative Tribunal
Guwahati Bench.

Rajgarh Road

Off Shillong Road(Bhangagarh)
Guwahati - 781005



(see rule 4(4)

RECEIPT SLIP

Receipt of the application filed in the Central Administrative Tribunal, Guwahati

Bench by Shri APS Guleria working as Hindi Translator in the office of the Commandant 20
Assam Rifles, PIN-932020 , C/O 99 APO residing at 20 Assam Rifles is hereby
acknowledged.

Place : ' For Registrar
Central Administrative Tribunal
Guwahati Bench

Date:

/A
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| Aty 20 Assam Rifles
| *e‘)/" i — PIN-932020
P B AUG +y C/O 99 APO
Hindi/SDA-08/ % GuwanatiBengy, o4 Aug 2008

T e

The Registrar -

Central Administrative Tribunal

Guwahati High Court (Guwahati Bench)
Raigarh Road, Off Shillong Road Bhangagarh
Guwahati- 781005
Assam.

FORWARDING OF AN APPLICATION IN THE HON'BLE CAT GUWAHATI
UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL ACT, 1985 FOR
. GRANT OF SPECIAL DUTY ALLOWANCE (SDA) TO ASSAM RIFLES CIVIL
EMPLOYEE (SH. APS GULERIA] IN VIEW OF CAT GUWAHATI ORDER 203/98

DATED 19 DEC 2000.
Sir,

1. Subject application alongwith supporting documents is forwarded-herewith for
your kind consideration and further action please.

2 I, Sh-APS Guleria is serving with Assam Rifles since 1984 and presently
posted in 20 Assam Rifles as a civil employee Hindi Translator Grade-ll and my
unit is deployed in the active counter insurgency area of Manipur. Sir, with effect
from September 2001 | have been deprived of Special Duty Allowance (SDA) by my
department . However, in view of Hon'ble Central Administrative Tribunal, Guwahati
order dated 19 Dec 2000 in OA No. 203/98 —~ RS Pathak & Others and the series
some Assam Rifles civil employées are drawing Special Duty Allowance with
retrospective effects and those (including myself; whose names were not included
in the said order as petitioners are left deprived of Special Duty Allowance. It is
pertinent to mention here that all the civil employees of Assam Rifles are working in
the same environment in the force but some are privileged to draw SDA and others
are deprived of the same.

3. The above injustice has caused a lot of mental agony to the applicant. in view
of the above your kind honour is earnestly requested to take necessary action at your
. end to restore Special Duty Allowance wef September 2001.

4
3

\a, . | Shall remain ever grateful to you for this act of kind consideration please.
o -
QA/A n////\r’\ ) Thanking you Sir,
g o*'y} VJT( | Yours faitpfully,
¢)

Vo \"?\%\ |  (APS Guleria)

Hindi Transiator

E{n"lousers 20 Assam Rifles
¥%ﬁ) Hon’ble CAT Guwahati order OA No.-203/98 - (1 copy  PIN-932020
(b) Application in triplicate C/O 99 APO

(c) Bank Draft for Rs.150/-
(d) Verification in triplicate
(e) Form- I in triplicate

(1) Form-II in triplicate

(g) Self addressed envelope- 1

\‘3)
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Application under Section 19 of the Administrative Tribunal Act, 1985

Title of the case: GRANT OF SDA TO ASSAM RIFLES CIVIL. EMPLOYEE IN

VIEW OF CAT, GUWAHATI CRDER DATED 18 DEC 2002.

OUA NeT3qTeq

INDEX
I 8/No. Description_of Documents relied upon | Page No- |
1., Application . 1011003 )
2. CAT, Guwahati order dated 19 Dec 200 04t 0 )
3. HG DGAR Letter No. A/pers/0859/2007 dt 27 |
i Nov 2007
Signature of the applicant
For use in Tribunal’s Office
Date of filing :
OR
Date of Receipt by post :

Registration No. :

Signature of Reqistrar

>
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IN THE CENTRAL ADMINISTRATIVE RIBUNA "‘séﬁmmaﬂ
BENCH 18 AUG 2008
APPLICANT | Fordl =rerdis

(SH. AP.S GULERIA, HINDI TRANSLATOR GRADEA—
GULERIA, 20 ASSAM RIFLES, PIN-832020, C/O 99 APO)

Y. S

Vs
1. UNION OF INDIA (MINISTRY OF HOME AFFAIRS) NEW DELHI

2. DIRECTORATE GENERAL ASSAMRIFLES, SHILLONG, PIN-783011

Most Respected Sir,

1 lam serving with Assam Rifles as Hindi Translator Grade-Il (civil

employee) wef 16 May 2000 and presently posted at 20 Assam Rifles, G/O

99 APO under Directorate General Assam Rifles, Shillong-793011.

2, That Sir, prior to September 2001 Assam Ritles civil employees were
drawing “Special Duty Allowance” (SDA) but  in compliance with Directorate
General Assam Rifles, Shillong-793011 order the Assam Rifles units
ceased/stopped the Special Duty Allowance (SDA) with éffect from September
2001 onwards of all the civil employees of Assam Rifles. Subsequently,
maximum of Assam Rifles civil emplovees tiled the case regarding grant of;
SDA in the Hon’ ble Central Administrative Tribunal ., Guwaﬁati . Ultimately,
Hon’,ble Central Administrative Tribunal , Guawahati judiciously examined the
subject matter and held the above petition legitimate and further passed order
to grant of SDA to the petitioners of this case. ( Copy of the CAT, Guwahati
order OA No. 203/98 dated 19 Dec 2000 attached for ready reference please). .

Contdemnmmm—-2/-



; ‘«fs‘ ;ﬁq Mv . "-:‘?":" *"‘t*\!a’)\\," \
9 Central Adnn!strattve Tribunat;
|
i
1e /U5 2008 i
2

| : | amtﬁa J

3. That Sir. a few of Assam Rifles civil employees includiti ah“" VeET “those

who were posted in the Assam Riﬂes units deploved in the remotest area of NE
region , lacking adequate communication facilities could not get include th_éir
names in the aforesaid case filed in the Hon'ble CAT, Guwahati  as a
petitioner . Being a civil employee of Assam Ritles appma.ched_ my department
to grant permission to draw SDA wef Sep 2001 on the above mentioned Hon’ble
CAT Guwabhati order but the department tumed down the request saying that
only petitioners of the above case are eligible to draw SDA. At present
- petitioners as mentioned in the said court order only are drawing SDA and

Non petitioners are kept deprived of SDA in the Assam Rifles.

4,  That Sir, being deployment of my unit in the remotest area lacking all
kinds of communication means resulting communication gap my name was left

out as a petitioner of the aforementioned case.

| 5. That, the applicant hereby declare that subject matter is within the
| jurisdiction of the Hon’ble CAT, Guwahati and application 1s within the
limitation period prescribed in Section 21 of CAT Act, 1985 . Applicant further
declare that ] have not previously filed any application, suit regarding the matter
in respect of which this app!i.cation has been made , b@,ﬁ)re any court or

authority or other Bench of the Tribunal.

6. That Sir, in view of the facts mentioned in para2,3 and 4 above, the
applicant prays most humbly Hon’ble Central Administrative Tribunal ,
Guwahati  for the relief that keeping the similarity of the case as mentioned in
the above CAT, Guwahati enclosed order in the light of natural Jaw of justice ,

Contd--------- 3/-
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an order on the similar lines may please be passed on to Directorate

General Assam Ritfles, Shillong-793011 to release/grant of SDA to me wef

September 2001 i.e from the date of ceasing/stoppage of SDA  with interest

thereon as applicable on date as the applicant has been facing monetary

stringency . Z, frequest £» Kove oval Kettring af /44 Oolomistion Atage:

7. Sir, 1shall remain ever grateful to you for this act of kindness.

8. SBI Bank Draft in favour of “” Registrar CAT, Guwahati”” ‘for
Rs.150/- bearing machine No. 337__261 dated 30 Apr 2008 is enclosed
herewith, |

9. List of Enclosures -

(a) Hon’ble CAT Guwahati order OA No.-203/98 - 0] copy
(b) Application in triplicate

(¢) Bank Draft for Rs:150/-

(d) Verification in triplicate

(¢) Form- I in triplicate

(g) Form-II in triplicate

(h) Self addressed envelope- -1

- Thanking you, Sar

Yours faithfully,

5.

(APS Guleria)
Hindi Translator Gde-II
20 Assam Rifles

Dated 0% '9"—7 2008 C/O 99 APO
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VERIFICATION i Guwahati Bench '

|, Shri APS Guleria S/O Sh YS Guleria, age 36 years working as Hindi
Transiator in the office of the Commandant 20 Assam Riﬂes, C/O 99 APO resident
of Vill+PQ Tripal, The Dehra, Dist-Kangra (HP) do hereby verify that the contents of
para1to 09 are true to my personal knowledge and para 01 to 09 believed to be

- true on legal advice and that | have not suppressed any, materials facts.

bl 2.7{ |

Date : @ YA+« 3408 Signature of the applicant
{(APS Guleria, Hindi Translator)
' 20 Assam Rifies, C/O 89 APO

Piace : Field

- To

The Registrar

Central Administrative Tribunal
Guwahati Bench.

Rajgarh Road

Off Shillong Road(Bhangagarh)
Guwahati - 781005




FORM I
(see fule 4(4)
RECEIPT SLIP

Receipt of the application filed in the Central Administ'ra‘tiv‘e Tribunal, Guwahati
Bench by Shri APS Guleria working as Hindi Tranglatorﬁ'in the office of the
Commandant 20 Assam Rifles, PIN-932020 , C/O 99 APO residing at 20 Assam
Rifles is hereby acknowledged. ’

Place : - For Registrar
~ Central Administrative Tribunal
Guwszhati Bench
Date:
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REGARDING GRANT OF SDA TO CIVILIAN EMPLOYEE wno ARE NOT
 PETITIONERS IN , E CAT, GUWAHAT

1. Ref our letter No 1.36011/A I!/SDAIuv/Staff/ZOO?,{dated 24 Jul 2007 .
. . .»»\ 1 ‘
2.7 }Case was; taken up with MHA for grantmg SDA to the npn-petmoner civ staff of Assam

- _Rlﬂes but the same has been re;ected by the Mmlstry ;

3, Concemed civil staff may please be mformed accordlgly
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